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CONTRAL ADMINISTRATIVE TRISUNAL PRIN CIp AL BENCH

0.A.NO, 2663/97

New Delhis: this the /é day of Decanbar, 1998,
HON 'L £ MR. 5. Re ADI GE, VICE CHAIRMAN (a)

shri Namada Prasad, ( -
16/2, MES Centre, - . .
P robyn Road, ] :
Delhi-054 e oo 0 Mpllcant.

(By adwcate: Shri C.Hati).
| Ve rsus _

1. Union of India through
the Secrstary, |
Ministry of Nafence, : . o -
so.uth Block, .
New Delhi -0110 = |

2. The thief fhagineer,
westem Oommand, }
Chandimandir,,

Chan digarhe. i ’

-3, The Garrison Englnear(l) R& D,

Lucknowy Road,y-

Delhi - 054. o0 o800 0 RaspondeﬂtS¢
(8y adwcate: Shri R VeSinha )

ORDER

HON '8LE MR.S. R, ADIGE, VICE CHAIAMaN (A) .

ppplicant impugns respondents' orders dated |
9.10.,96 (Annexure—A1) and seeks compassionate appointment

-

2, Heard b‘.oth s8i des.

\

{

|

1
-~ |
3. It is well settled that the claim for \
compassionate appointment should not be pressed with |
a visw to bypass the nomal channels for seeking %
employment . Compassionaté appointment forms an \

- l
exception to the constitutional provisions uhich |
guarantee to all Indian citizens equality in matters i
of employment, and is to be g ranted only in

exceptional circum stances, to save the deceased

employ ees' dependants from severe aconomic lndlgenca.

4, Buring hearing I ya2s infommed

that opplicant?
1 '
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mother had also passed 2uady and as per her oun
rep resen tation. datad 12.9.96 i{innexure-‘@\?) her
Family OOI:;S'iStea of her late husband and 3 sons,
tw of uhom are slready in service; the third
being applicant himsel f. Thus none, can be said
to be prasently 'depandan‘t on the deceased Govt,

employ eas That apart, serious allegations havs

heen made in respect of the =2ge certificate

submitted by applicant which have not been

satisfactorily rebutted in rejoinder, OT during

hearinge.

5. The 0a therefore warrants no “interfsrance.

It is dismissed. No costse
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. ( S.R.ADIGE )
VICE CHAIRMAN(A).
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